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MR.SPEAKER : | am allowing one
statement about Miroram,

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA) : At 5 P.M,

MR SPEAKER : All nght Item No,
Gwﬂlbeukcnuptommbmuxthrrc
is another connected motion also,

We now take u ngm No 7, Statement by
Shri Mohan aria

1406 hrs.

STATEMENT RE. TREATIES OF
TRADE AND TRANSIT AND AGREE.
MENT OF COOPERATION TO CON-
TROL UNAUTHORISED TRADE
BETWEEN INDIA AND NEPAL

THE MINISTER OF COMMERCE
AND QIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN
DHARJA) : Mr. Speaker, Iam h
to inform the House that on t7th Marc
1918, I on behalf of the Government of

India and Shri Pitamber Dhoj Khati, the
Industryand Commerce Ministerof Nepal,
on behalf of His Majesty's Government of
Nepal signed the following docmmh

(i) Treaty of Trade between the
Government of India and His
Majesty's Government of Nepal,

(ii) Treaty of Transit between the
Government of India and His
Majesty's Government of Nepal,

(iai) tofﬁoopﬂ'ahnn between
e Goverament of Tndia and T
Majesty’s Gmﬂ:mmmt of Nepal to
Control Unauthorised Trade and

(iv) Related Documents.

It gives me great pleasure to lay the
shove documents on the Table ol' the
House. }Haud i1 Library. See No.LT-
1840/78}.

These Treaties and Agreement
replace the Indo-Nepal Tml.ty of Trade
md Tunut of 1971. The new Treaties

ent have been arrived at

thedemedY mtof?’n&n,b)

further and strengthen relations with our
neighbours.

In December I?w? durmg his visit to
Nepal our held extensive
discussions with His Majesty the King
and Prime Minister of Nepal. The Joint
Gommunique, issucd on that eccasion stated
inter aha,

“The two Prime Ministers agreed that
separate treaties to cover trade and
transit may be concluded expeditiously.
It was further decided to provide, at
the same time, for effective measures to
control unauthorised trade from one
country to the other,”

The conclusion of the separate Treaties of
Trade and of Transit and the Agreement
niarks the fulfilment of this intention.

1 would like to highl some
of the of these Treaties 'd:lnd the
Agreement, 'l‘he Treaty of Trade extends
increased preferential treatment to manu-
factured products of Nepal for import into
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with Nepal {Stat.)
[Sbri Mohan Dharia]
India. Thishasbeendonewiththe specific
objective of ing the ' industrial
devdng:::n: of Nepal. industries that
are to be encouraged would be primavily
based on Nepalese and Indian raw mater-
ials. Ashitherto we shallcontinue to meet
to the extent feasible the requirements for
emential commodities of Nepal. Hon'ble
Members are aware that one of the features
of our relations with Nepal has been the
free convertibility of our currencies. In
implementation of this principle bilateral
trade between the two countries would
continue to be conducted in Indian rupees.

The Treaty of Tramsit and its related
Protocol provide enhanced facilities for
Nepal’s “traffic-in-transit” through India.
This should go & long way in st
Nepal's international trade and shou
encourage its economic development.

Hon'ble Members are aware of the
open common border shared by
India and Nepal which permits of fiee
movement of persons and goods. It is
a uniyue frature and benefits our two coun-
tries in numerous wavs., At the same time
it places a responsibility on both Govern-
raents to cooperate in their efforts to control
unauthorised trade and to remove any
inducements to the conduct of operations
which are injurious to cach other's revno-
mies. The Agreement also specifies that
the two Gorernments will cooperate effec-
tively with each other to prevent infiinge-
ment and circumvention of the laws and
rules and regulations of either country
in regard (o matters iclating to Customs,
foreign rxchange and foreign trade. With
the political will on both sides to ensure
that there is no unauthurised trade, it is
hoped that this problem which in the past
has been the cause of some misunderstand-
ing shall no longer remain an ivwue

In order to ensure that the Treatics are
harmuniously and effectively implm-u-ntfd
both countrics have agreed tn mect at the
official level on an ad hoc basis as and whra
the need may arise. It has also been
agreed that there shall be an Inter-govern-
mental Committes comsisting of senior
officials of the two countries whmrg:rimary
duty would be to promote trade, facilitate
transit and control unauthorised trade
between our two countries and also consider
such matters as may remain unresolved
at the meetings of the ad-hoc official groups.
The Inter-Governmental Committee would
meet on a r basis every six months
in the capital of the two countries alter-
natirely.

DG. (Ry.), 12
1978-79

goodwill and friendship among the coun-
tries of the Sub-Continent over the past
year. This atmosphere calls for greater
economic cooperation and trade among
the countries of the area. In order to helg
Nepal to develop its bilateral trade wit
Bangladesh and also its oversecas trade to
and through Banfllduh we have agreed
to provide Nepal an overland route to
Bangladesh, when the arrangements for
such purpase have been worked out
between India and Bangladesh.

The new Treatirs and the Agrcement
not only replace an old arrangement but
alio mark the heginning of a new chapter
in the history of our relations. We look for—
ward to speedicer reononiic development of
Nepal, as, in the ultimate analysis a siable
and economically strong Nepal is the best
guarantee of peace and stability in our
region. The Treaties and the Agreement
now concluded are a definite contributien
in that process and I take this opportunity
tu assure His Majesty's Government of
Nepal that India's ration to her erono—
micdrwﬁ-rpmrnl: would always be available
because we have nothing but goodwill
for the government and the people of
Nepal.

1410 hrs,
DEMANDS FOR GRANTS (RATL-
WAYSY, 1058-90- conid
MR. SPEAKER : Now wr shall take up
further discussion on Demandsy for Grants
(Railways). Mr  Mirdha, you kindly
confine voursell within 10 minutes.

THE MINISTER OF RAILWAYS
(PROT. MADHL DANDAVATEY @ 1
have 1o make one subniasion regarding
the  discgpmon on the railway  budget,
The Appropriation  Bill is going to be
taken  up in the Rajva Sabba tomorrow.
Since theie is no item on ihe agenda,
it is better that we miust sit for longer time
to compleir the entite subject  this aftei-
noon only,

MR. SPEAKER : It it the pleasurr of
the House to take up Appropriation Bill
and passit s that it may g to the Raiva
Sabha tomorrow ?

SEVERAL HON. MEMBERS :  Yes.

SHRI  VAYALAR  RAVT (Chi'a-
yinkil) : We agrer, but the Ruling party
must give ut more time.

MR. SPEAKER : No. we have alreadv
distributed it.

SHRI VAYALAR RAVI : We should
get our share.

PROF. MADHU DANDAVATE :Then
I shall cut down my reply.



